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Brij Kishore Srivastava, Deputy Post Hﬁﬁﬁﬁﬁ

office Rawatpur,
Kanpur Nagar, S/o late Ram

Kumar Sri?asﬁava,
R/o House no. 107 Khyore Nawabganj, District
Kanpur Nagar.

B o e APPlicant
| VERSUS

IS Union of India through Secretary, Ministry
;’:| ©f Communication of Post Dak Bhawan, New
B Delhi.
e 2. The Sr. Superintendent of Post Offices,
% : Kanpur City, Division, Kanpur.

GiE Pravar Adhikshak, Post Office,
Nagar Mandal Kanpur.

4. The Tehsildar, Kanpur Nagar, Kanpur.

Kanpur

v RESPONdent s

Present for the Applicant:

Sri A.K.Srivastava
Present for the Respondents:

Sri S. Singh

ORDER

Heard  Srd R Srivastava appears for the

applicant and Sri s, Singh for I'eéspondents on this

O.A.

s This ©.RA.. is

directed against the recovery

certificate dated T8 D007 ()ﬂu1ma~:~:ure—1J'l issued ‘by

short Act of 1980). One of the contentions of Sxi &-

SRR
(Under suspension), Post




& Bredt Bantag sone through

am of the view that the O.A. is not nmintainabie;?f59

The learned counsel for the applicant was not able
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| . . to show any decision taking a contrary view. So,
?f | P this O0.A. is dismissedq dS not maintainable. The stay
ai He

_% 3. order, if any,

AR

stands vacated. No costs. F:'H
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